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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI .BENCH
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Original Application No: 716/99
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Date of Decision: 24.8.199
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" Mrs, SeH.Deshpande

.
£ i o 7 2 i 5 5 £ o fpplicant,

"Shri Se.P<Saxena : :
3B 3ePeoaxena Advocate for

Applicant,
Vérsué'

i3 D e cxa e

' The Commissioner, KoV.Sro,.NSU Delhi & Ors,

. «a.;,n._'-s_:g.—_..:uum.‘.c,uu.c.._:.:,m_,.-...,—.....,..‘-v:m.-..,,...w.-. SR Re spondent (S )

i““”“@“°~~muw~wm~~=amfu@mu»muu&maenn; . Advocate for

Respondent (s ) P ﬁf‘.

2 com Bt cmy o o

'Hon'ble Shri, DoSoBauejé,?membér (R)

Hon'ble Shri, A.M.Sivadas, Member (3J)

(L} To: be referred to the Repofter or rot? I

(2) Whether it needs to be circulated to
o other Benches of the Tribunal? '
A,

 (D.S.BAWEJAR)
MEMBER (A)
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MUMBr._ZNCH, MUMBAT

OA NO. 716/99

Tyesday this the 24th day of August, 1999,

CORAM : Hon'bla Shri D.5.8aueja, Member (A)
Hon'ble Shri A.M.Sivadas, Member (3J)

Mrs. Shubhada Hemant Deshpandas,
Music Teacher; Kendriya Vidyalaya

‘No.1, Air Force Station,

Lohsgaon, Pune=32, ess Applicant

By Advocats Shri S.P.Saxena

v/s.

1+ The Commissionsr,

Kendriya Vidyalaya 3angathan,
Shaheed Jesetsing Marg,
New Delhi- 110016,

2. Assistant Commissiaoner
Mumbai Region,
K.V.S‘,angathan, IOI OT. pauai,
Bombay.,

3, The Principal,

Kendriya Vidyalaya No, 1,
Air Force Station,
Lohegaon, Pune. ' »++ Respondents

DR DER (ORAL)

(Pers Shri D.S.Baueja, Membar (A)

This application has been filed seeking
the relief of quashing the order dated 1038.,1999
through which she has been transferrad from Pune
to Colaba, Mumbai with a further rasquest to diract
the raspdndents to consider the case of the applicant

tia
afresh for her continuation in hme praesent post in

Puna. Q\
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2. Heard Shri 3.P.Saxana, learned counsal

for the applicant,

3e The applicant has challenged the transfer
order mainly on the ground that the transfer of the
applicant as per 1mpugned order is safd to as a
bt focdnl
rasult of being rendsrad surplus. The applicant
has, howaver, pleaded that she is not the junior most
and if at all there is surplus staff, the junior most
shouigkgeutransferrad. Further, she has also taken
the plea of personal problams for carrying out the
transfPer at this juncture., It is noted that the
applicant has already submitted a representation
dated 21.8.1999 to Respondent No. 2, i.e. Assistant
Commissioner, Kendriya Vidyalaya Sangathan, K.U,S,

Mumbai Region, Mumbai, The raprasentation has not ks

been disposed of.

4, In the light of the above background, use
consider it expadient to dispose of the OA, with the
direction to the 2nd Respondent to .consider the
representation of the applicant dated 21,.,8.,1999

and pass a speaking ordsr ‘and reply to the applicant
within a period of one month from the date of raceipt
of a copy of this order, It is further provided that
till the disposal of the representation and further
for a period of 15 days after the representation is
disposed of by a uwritten reply, the impugned order of

transfer dated 10,8.1999 shall not be given effect to.
A

y of the order be furnished to the applicant today,

AeM.SIVADAS)
MEMBER (2)
mrj,

(0. s BRUEJ,
MEMBER



